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[Mr. Speaker}

that in other respects the Rules of
Procedure of this House relating to
Parliamentary = Committees ghall
apply with such wvariations and
modifications as the Speaker muay
make; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
nameg of 15 members to be appoint-
ed by Rajya Sabha to the Joint
Committee.”

The motion was adopted.

16.34 hrs.
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MR. SPEAKER: The question is:

“That the Bill to consolidate and
amend the law relating to the treat-
ment and care of mentally ill per-
sons, to make better provision with
respect to their property and affairs
and for matters connected there-
with or incidental thereto, be
referred to a Joint Committee of the
Houseg consisting of 45 members,.
30 from this House, namely:—(1)-
Shri Subhash Chandra Bose Alluri,.
(2) Dr. Baldev Prakash, (3) Shri
K. B. Choudhari, (4) Shri Anant.
"Dave, (5) Shri Raj Krishna Dawn,.
(6) Ch. Hari Ram Makkasar
Godara, (7) Shri Harikesh Bahadur,.
(8) Shri S. Jaganathan, (9) Shri
Kacharulal Hemraj Jain, (10) Shri
Hukam Chand Kachwai, (11) Shri
Ramachandran Kadannappalli, (12)
Dr. Bapu Kaldate, (13) Shri Raj-
shekhar Kolur, (14) Dr. Sarojini
Mahishi, (15) Shri Mallikarjun,
(16) Dr. Bijoy Mandal, (17) Shrr
S. G. Murgaiyan, (18) Dr. Sushila:
Nayar, (19) Shri T. A. Pai, (20)
Shri XK. Ramamurthy, (21) Shri
Rudolph Rodrigues, (22) Dr..
Saradish Roy, (23) Shri Sakti:
Kumar Sarkar, (24) Shri Shrikrish-.
na Singh, (25) Shri H. L. P. Sinha,
(26) Shri Suraj Bhan, (27) Shri-
N. Tombi Singh, (28) Shri
Jagdambi Prasad Yadav, (29) Shri
Yuvraj, (30) Shri Raj Narain.

and 15 from Rajya Sabha;
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that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total
number of members of the Joint
Commitiee;

that the Committee shall make a
report to thig House by the first day
of the next gession;

that in o‘her respects the Rules of_
Procedure of this House relating to
Parliamentary  Committees ghall
apply with such wvariations and
modificationg as the Speaker may
make; and

that this House do recommend to
.Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 15 members to be appoint-
ed by Rajya Sabha to the Joint
Committee.”

The motion was adopted.

PRESS COUNCIL BILL

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): I beg to move:

“That this House do concur ipn the
recommendation of Rajya Sabha
that the House do join in the Joint
Committee of the Houseg on the Bill
to establish a Press Council for the
purpose of preserving the freedom
of the Press and of maintaining and
improving the standards of news-
papers and newg agencies in India,
made in the motion adopteq by
Rajya Sabha at jts sitting held on
the 1st March, 1978 and communi-
cated to this House on the 3rd
March, 1978 and do resolve that the
following 20 Members of I.ok Sabha
be nominated to serve on the said
Joint  Committee, namely: —(¢1)
Shri Nanasahib Bonde, (2) Shri
Somnath  Chatterjee, (3) Shri
Ishwar Chaudhury, (4) shri S. R.
Damani, (5) Shri Giridhar Goman-
g0, (6) Shri Nirmal Chandra Jain,
(7) Shrj P. Kannan, 18) Shri P. G.

Mavalankar, (9) Shri Md. Hayat
Ali, (10) Shri Amrit Nahata, (11)
Shri Phirangi Prasad, (12) Shri
Ratansinh Rajda, (13) Shri Bal-
want Singh Ramuwalia, (14)
Shri Jagannath Rmo, (15) Shri
"Jalagam Kondala Rao, (16) Shri P.
M. Sayeed, (17) Shri Surath Baha-
dur Shah, (18) Shri Digvijaya
Narain Singh, (19) Shri P. Ven-
katasubbaiah, (20) Shri Yadvendra
Dutt.”

MR. SPEAKER: The question is:

“That this House do concur in the
recommendation of Rajya Sabha
that the House do join in the Joint
Commitiee of the Houses on the
Bill to establish a Press Council for
the purpose of preserving the free-
dom of the Press and of maintain-
ing and improving the standards of
newspapers and newg agencies in
India, made in the motion adopted
by Rajya Sabha at its sitting held
on the 1st March, 1978 and commu-
nicated to this House on the 3rd
March, 1978 and do resolve that the
following 20 Members of Lok Sabha
be nominated to serve op the said
Join{ Committee, namely: (1) Shri
Nanasahib Bonde, (2) Shri Somnath
Chatterjee, (3) Shri Ishwar Chau-
dhry, (4) Shri S. R. Damani, (5)
Shri Girdhar Gomango, (6) Shri
Nirmal Chandra Jain, (7) Shri P.
Kannan, (8) Shri P. G. Mavalankar,
(9) Shri Md. Hayat Ali, (10) Shri
Amrit Nahata, (11) Shri Phirangi
Prasad, (12) Shri Ratansinh Rajda,
(13) Shri Balwant Singh Ramu-
walia, (14) Shri Jagannath Rao,
(15) Shri Jalagam XKondala Rao,
(16) Shri P. M, Sayeed, (17) Shri
Surath Bahadur Shah, (18) Shri
Digvijaya Narain Singh, (19) Shri
P. Venkatasubbaiah, and (20) Shri
Yadvendra Dutt.”

The motion was adopted.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Re-
garding item No. 27, it was decided
that it would be taken up in the next



